
CC No. 393/2020
Asheen Sahini VS. Kulpreet Sahni

24.06.2020

Matter is taken up being urgent. 

Present Counsel for complainant through VC. 

Request for adjournment is sought to fix the matter in July.

Counsel for respondent could not be approached. Let the fresh 

notice be sent to respondent and his counsel through electronic mode upon 

furnishing of mobile no./ email by complainant returnable on 24.07.2020. 

               (PRABH DEEP KAUR)
       MM (MAHILA COURT-02)

     PHC, ND/24.06.2020



FIR No. 52/20
PS Kishan Garh
State Vs. Francies Tubajika Kalombo

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Francies Tubajika Kalombo

Present: Ld. APP for the State through VC. 
Sh. Rajeev Lochan, Ld. Counsel for applicant/accused through VC.

Reply filed by the IO. 

Arguments heard. 

Considering the fact  that  accused is  not  having valid  visa and 

passport and accused is foreign national and allegation against him are serious 

in  nature,  no  ground for  bail  is  made out  nor  accused is  entitled  to  grant 

interim bail, therefore, application stands dismissed. 

Copy of order be given dasti as prayed for. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/24.06.2020



State Vs. P. Silva
U/s 392/411 IPC
FIR No. 307/2020
PS Kishan Garh

24.06.2020
Matter taken up on an application for grant of interim bail 
Present : Ld. APP for the State through VC. 

Sh. Nitin Gupta, Ld. Counsel for accused/applicant through VC. 

IO has filed reply. Same is taken on record. 

Arguments heard. Record perused. 

Ld.  Counsel  for  accused  has   sought  interim  relief  on 

humanitarian ground. 

Considering the fact that accused is involved in ten other cases 

of similar nature and is under treatment through Jail Authority, being Covid 

19 patient, no ground for bail is made out nor accused is entitled to grant 

interim bail. 

Therefore, the present application is dismissed.  Copy of 

this order be given dasti.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/24.06.2020



State Vs Sudhir Gupta
FIR No. 54/18
PS Tuglak Road

24.06.2020
Matter taken up on application for grant of bail. 
Present : Ld. APP for the State through VC. 

Sh. C.P. Singh, Ld. Counsel for applicant/accused through VC. 

IO has filed reply. Same is taken on record. 

Arguments heard. Record perused. 

Considering the fact that accused is involved in four other cases 

of similar nature and allegations against him are serious in nature, no ground 

for bail is made out nor accused is entitled to grant interim bail. 

Therefore, the present application is dismissed.  Copy of 

this order be given dasti.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/24.06.2020



CBNVs. Surender Kumar 

24.06.2020

Present : Sh. Satish Aggarwala, Ld. Special P for CBN. 

An application under Section 54A (2) of NDPS Act 1985 filed. 

Arguments heard. Record perused. 

Admittedly,  panchnama  has  been  prepared  on  15.1019  and 

there is no explanation for delay and even if, the pandemic situation of Covid 

19 is considered, there is no explanation for delay of 05 months from October 

2019  till  March  2020.  It  appears  that  there  is  no  urgency.  Therefore, 

application  be  put  up  before  court  concerned  in  regular  hearing  on 

17.09.2020. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/24.06.2020



FIR No. 82/2020
PS Kishangarh
State Vs. Unknown

24.06.2020
This  is  an  application  for  release  of  mobile  phone  Moto  G.  Play  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

Sh. Surender Singh, Applicant in person. 

Reply filed by the IO. Same is taken on record. 

The  mobile phone Moto G. Play  are no more required for the 

purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.



64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 22/20
PS Delhi Cantt. 
State Vs. 
Vehicle No. 16C-104323L

24.06.2020
This  is  an  application  for  release  of  vehicle  bearing  No.  16C-104323L  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

None for applicant. 

Reply filed by the IO. Same is taken on record. 

The  vehicle bearing No. 16C-104323L is no more required for 

the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.



64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 002627/2019
PS Delhi Cantt. 
State Vs.  Suresh Kumar 
Vehicle No. DL 12SM 0199

24.06.2020
 

This is an application for release of vehicle bearing No. DL 12SM 0199  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

     Sh.  Pitamber  Kumar,  Ld.  Counsel  for  applicant  alongwith 

applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle bearing No. DL 12SM 0199 is  no more required for 

the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 



circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.

64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 002627/2019
PS Delhi Cantt. 
State Vs.  Suresh Kumar 
Vehicle No. DL 12SM 0199

24.06.2020

This  is  an application for release of vehicle bearing No.  DL 12SM 0199  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State. 
Sh. Pitamber Kumar, Ld. Counsel for applicant. 

It  is  submitted  by  the  counsel  for  the  applicant  that 

inadvertently two applications have been filed in the same FIR number and he 

wants to withdraw one application. 

Heard. Let separate statement of ld. Counsel for the applicant 

be recorded.

Statement of the Ld. Counsel for applicant perused.  Therefore, 

the  present  application  is  disposed  of  as  withdrawn.  Application  stands 

disposed off. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 002627/2019
PS Delhi Cantt. 
State Vs.  Suresh Kumar 
Vehicle No. DL 12SM 0199

24.06.2020
Statement of Sh. Pitamber Kumar, Ld. Counsel for applicant, Enrollment No. 
D779/93
At Bar

I am counsel for applicant in this case. I want to withdraw this 

application as inadvertently two applications have been filed in the same FIR 

number and I want to withdraw the same. 

RO &AC

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



DD No. 88A dated 18.06.2020
PS Sagarpur
State Vs. Gaurav
Vehicle No. DL 8SAF 3782

24.06.2020

This is an application for release of vehicle bearing No. DL 8SAF 3782  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

None for applicant. 

Reply filed by the IO. Same is taken on record. 

The  vehicle bearing No. DL 8SAF 3782 is  no more required for 

the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 



period for the purposes of investigation and identification.

64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 17/20
PS Barakhambra Road
State Vs. Rohit 
Vehicle No. DL 14CC 7597

24.06.2020

This is an application for release of vehicle bearing No. DL 14CC 7597  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

Applicant in person with counsel Sh. N.S. Jha. 

Reply filed by the IO. Same is taken on record. 

The  vehicle bearing No. DL 14CC 7597 is  no more required for 

the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 



period for the purposes of investigation and identification.

64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No.  207/2020
PS Naraina 
State Vs.  Sonu 
Vehicle No. DL 10SC 4969

24.06.2020

This is an application for release of vehicle bearing No. DL 10SC 4969  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

Sh. N.S. Jha, Ld. Counsel for applicant. 

Reply filed by the IO. Same is taken on record. 

The  vehicle bearing No. DL 14CC 7597 is  no more required for 

the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 



period for the purposes of investigation and identification.

64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 292/20
PS Vasant Kunar (South)
State Vs. Mam Chand
Vehicle No. DL 12SL 7447

24.06.2020

This is an application for release of vehicle bearing No. DL 12SL 7447  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

None for applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle bearing No. DL 12SL 7447  is  no more required for 

the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 



period for the purposes of investigation and identification.

64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



Monish & Vikash VS. Custom 
File No. VIII(AP)10/P&I/2349-C/Department /2019
U/s 135/132 Customs Act 

24.06.2020

Present: Sh. Prashant Yadav, Ld. Counsel for accused persons through VC. 

An application for reduction of surety amount & extension of 

release on personal bond on behalf of accused/applicant filed. 

Arguments heard. 

In the interest of justice and considering the Covid 19 situation, 

the interim bail granted for 45 days on furnishing of personal bond vide order 

dated 14.05.2020 is  further  extended for  45 days  on the same terms and 

conditions  with  direction  to  the  accused  persons  to  appear  before  Court 

concerned upon expiry of 45 days. Accordingly, application stands disposed 

off. 

Copy of order be given dasti as prayed for. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 454/20
PS Naraina
State Vs. Rahul @ Vimal 

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Rahul @ Vimal 

Present : Ld. APP for the State.

Sh. Vaibhav Kumar, Ld. Counsel for the accused present through 

VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

IO  has  not  filed  previous  involvement  report  in  compliance  of 

order dated 22.06.2020. 

Considering the fact that sufficient time has already been granted 

to the State /Prosecution to give details of previous involvement  of the accused 

but Prosecution/State has failed to file the same and negligence or failure on 

part of State cannot be used as a tool to deny the bail to the accused. 

Considering the facts and circumstances of the present case as 

well as the fact that offences involved are punishable with imprisonment less 

than 07 years, no useful purpose will be served by keeping the accused behind 

the bars. Therefore, accused be enlarged on bail on furnishing personal bond 

and  surety  bond  in  the  sum of  Rs.25,000/-  each  to  the  satisfaction  of  Jail 

Superintendent  concerned.  Copy  be  sent  to  Jail  Superintendent  for  strict 

compliance. 

Application stands disposed of accordingly.  Copy of this order be 

given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 454/20
PS Naraina
State Vs. Hamid 

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Hamid 

Present : Ld. APP for the State.

Sh. Vaibhav Kumar, Ld. Counsel for the accused present through 

VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

IO  has  not  filed  previous  involvement  report  in  compliance  of 

order dated 22.06.2020. 

Considering the fact that sufficient time has already been granted 

to the State /Prosecution to give details of previous involvement  of the accused 

but Prosecution/State has failed to file the same and negligence or failure on 

part of State cannot be used as a tool to deny the bail to the accused. 

Considering the facts and circumstances of the present case as 

well as the fact that offences involved are punishable with imprisonment less 

than 07 years, no useful purpose will be served by keeping the accused behind 

the bars. Therefore, accused be enlarged on bail on furnishing personal bond 

and  surety  bond  in  the  sum of  Rs.25,000/-  each  to  the  satisfaction  of  Jail 

Superintendent  concerned.  Copy  be  sent  to  Jail  Superintendent  for  strict 

compliance. 

Application stands disposed of accordingly.  Copy of this order be 

given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 548/2020
PS Sagarpur
State Vs  Kishan Lal & Ors 

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Kishan Lal 

Present : Ld. APP for the State.

Ms. Mamta Yadav, Ld. Counsel for the accused present through 

VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

Considering the facts and circumstances of the present case as 

well as offences involved are punishable with imprisonment less than 07 years, 

no  useful  purpose  will  be  served by keeping  the  accused behind  the  bars. 

Therefore, accused be enlarged on bail on furnishing personal bond and surety 

bond in the sum of Rs.25,000/- each to the satisfaction of Jail Superintendent 

concerned.  Coy of order be sent to Jail Superintendent for strict compliance. 

Application stands disposed of accordingly.  Copy of this order be 

given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 10701/20
PS South Campus 
State Vs Sumit Kumar 

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Sumit Kumar 

Present : Ld. APP for the State.

Sh. Aashish Raizada, Ld. Counsel for the accused present through 

VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

Considering the facts and circumstances of the present case as 

well  as  offences  involved  are  punishable  with  imprisonment  less  than  07 

years. Considering the extraordinary situation being faced due to Covid-19 

pandemic, the applicant /accused is admitted to interim bail for a period of 45 

days from the date of his release from custody on  furnishing of bail bond  in  

the  sum  of  Rs.  25,000/-  to  the  satisfaction  of  the  Jail  Superintendent 

concerned in terms of above mentioned order. The present order be treated 

as release warrant of applicant/accused. 

Application is accordingly disposed off. Copy of order be sent to 

Jail Superintendent concerned for perusal and  compliance with the direction 

that  after  obtaining bail  bond of  applicant/accused,   he be released from 

custody, if not required in any other case.  Jail Superintendent to provide the 

copy  of  this  order  to  the  applicant/accused  against  the  receiving  and 

applicant/accused  is  directed  to  surrender  before  Jail  Superintendent 

concerned  after  completion  of  45  days  from  the  date  of  his  release. 

Proceedings to be sent to Court concerned through proper channel.

Application stands disposed of accordingly.  Copy of this order 

be given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 10883/2020
PS South Campus 
State Vs Sumit Kumar 

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Sumit Kumar 

Present : Ld. APP for the State.

Sh. Aashish Raizada, Ld. Counsel for the accused present through 

VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

Considering the facts and circumstances of the present case as 

well  as  offences  involved  are  punishable  with  imprisonment  less  than  07 

years. Considering the extraordinary situation being faced due to Covid-19 

pandemic, the applicant /accused is admitted to interim bail for a period of 45 

days from the date of his release from custody on  furnishing of bail bond  in  

the  sum  of  Rs.  25,000/-  to  the  satisfaction  of  the  Jail  Superintendent 

concerned in terms of above mentioned order. The present order be treated 

as release warrant of applicant/accused. 

Application is accordingly disposed off. Copy of order be sent to 

Jail Superintendent concerned for perusal and  compliance with the direction 

that  after  obtaining bail  bond of  applicant/accused,   he be released from 

custody, if not required in any other case.  Jail Superintendent to provide the 

copy  of  this  order  to  the  applicant/accused  against  the  receiving  and 

applicant/accused  is  directed  to  surrender  before  Jail  Superintendent 

concerned  after  completion  of  45  days  from  the  date  of  his  release. 

Proceedings to be sent to Court concerned through proper channel.

Application stands disposed of accordingly.  Copy of this order 

be given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



State Vs. Sagar @ Kaku
FIR No. 275/2020
PS Vasant Kunj

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Sagar @ Kaku 

Present : Ld. APP for the State through VC. 

Sh.  Pankaj  Kumar  Gupta,  Ld.  Counsel  for  the  accused  present 

through VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

Considering the facts and circumstances of the present case as 

well as offences involved are punishable with imprisonment less than 07 years, 

no  useful  purpose  will  be  served by keeping  the  accused behind  the  bars. 

Therefore, accused be enlarged on bail on furnishing personal bond and surety 

bond in the sum of Rs.30,000/- each to the satisfaction of Jail Superintendent 

concerned.  Coy of order be sent to Jail Superintendent for strict compliance. 

Application stands disposed of accordingly.  Copy of this order be 

given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 012105/20
PS  Delhi: Narayana West Dist. 
State Vs Harmeet Singh 
Vehicle No. DL 1LT 3080

24.06.2020

This  is  an  application for  release  of  vehicle  bearing  No.  DL  1LT  3080  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

None for applicant. 

Reply filed by the IO. Same is taken on record. 

The  No.  DL 1LT 3080 is no more required for the purpose of 

investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.



64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 11941/20
PS Kishangarh
State Vs. Ashutosh Tripathi 

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Ashutosh Tripathi

Present : Ld. APP for the State.

Ld. Counsel for the accused present through VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

Considering the facts and circumstances of the present case as 

well as offences involved are punishable with imprisonment less than 07 years, 

no  useful  purpose  will  be  served by keeping  the  accused behind  the  bars. 

Therefore, accused be enlarged on bail on furnishing personal bond and surety 

bond in the sum of Rs.25,000/- each to the satisfaction of Jail Superintendent 

concerned.  Coy of order be sent to Jail Superintendent for strict compliance. 

Application stands disposed of accordingly.  Copy of this order be 

given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



E-FIR No. 13279/20
PS Mandir Marg
State Vs. Amit Kumar 

24.06.2020

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused Amit Kumar 

Present : Ld. APP for the State.

Sh. Amit Kumar, Ld. Counsel for the accused/applicant present  

through VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

Considering the facts and circumstances of the present case as 

well as offences involved are punishable with imprisonment less than 07 years, 

no  useful  purpose  will  be  served by keeping  the  accused behind  the  bars. 

Therefore, accused be enlarged on bail on furnishing personal bond and surety 

bond in the sum of Rs.25,000/- each to the satisfaction of Jail Superintendent 

concerned.  Coy of order be sent to Jail Superintendent for strict compliance. 

Application stands disposed of accordingly.  Copy of this order be 

given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



Rajesh Mehrotra VS. Gagan Duggal
Ct Case No.

24.06.2020

File taken up today on the application seeking cancellation of 82 Cr. PC issued  

against accused vide order dated 14.01.2020 and 02.03.2020. 

Present: Sh. M.N. Dudeja, Ld. Counsel for complainant through VC. 

Sh. Gaurav Malhotra, Ld. Counsel for accused alongwith accused 

through VC. 

Heard. Considered.

Without going into the merits on the application, process u/s 82 

Cr.  PC   issued  against  the  accused  vide  order  dated  14.01.2020  and 

02.03.2020 are stayed till next date of hearing i.e. 06.08.2020 with directions 

to the accused to appear on date fixed. 

Copy of this order be given dasti, as prayed for. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



Rajesh Mehrotra VS. Gagan Duggal
Ct Case No. 2624/18, 549/19, 550/19 and 551/19

24.06.2020

Present: Sh. M.N. Dudeja, Ld. Counsel for complainant through VC. 

Sh. Gaurav Malhotra, Ld. Counsel for accused alongwith accused 

through VC. 

Considering the fact that regular courts have been suspended 

but urgent matters have been taken by the Court concerned through VC. Let 

the matter be put up before Court concerned on date fixed i.e.  06.08.2020 

alongwith file. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 150/20
PS South Campus
Vehicle No. DL 3CBR 8204

24.06.2020

This is an application for release of vehicle bearing No. DL 3CBR 8204  to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

Sh. Pramod Tyagi, Ld. Counsel for applicant through VC. 

Reply filed by the IO. Same is taken on record. 

The vehicle bearing No. DL 3CBR 8204 is  no more required for 

the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.



64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 84/2017
PS  R.K. Puram 
State Vs. Pravin Kumar 

24.06.2020

Fresh chargesheet filed.  It be checked and registered.

Present: Ld. APP for the State. 

Fresh chargesheet filed. 

Arguments heard. Record perused. 

After  perusing the record  and the material/  documents filed 

alongwith  chargesheet,  a  prima  facie  case  is  made  out  and  accordingly, 

cognizance is taken for the offences mentioned in the chargesheet. 

Accused is stated to be on police bail. Therefore, issue summons 

to  the  accused   to  be  executed  through  IO  concerned,  returnable  on 

07.09.2020.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 
PS 
State Vs. 

24.06.2020
Present: Ld. APP for the State. 

As telephonically request  received through Reader of the Court 

for adjournment. Therefore, matter is adjourned for __________ 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 122/2019
PS Spl. Cell 
State Vs. Ajruddin @ Ajru
24.06.2020
This is an application for grant of interim bail for the period of 45 days on behalf  
of accused/applicant Ajruddin @ Ajru filed. 
Present : Ld. APP for the State through telephone. 

Ld. Counsel for the accused present through VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

Considering the facts and circumstances of the present case as 

well  as  offences  involved  are  punishable  with  imprisonment  less  than  07 

years. Considering the extraordinary situation being faced due to Covid-19 

pandemic, the applicant /accused is admitted to interim bail for a period of 45 

days from the date of his release from custody and furnishing of personal 

bond in  sum of  Rs.  01  lakh to  the satisfaction of  the Jail  Superintendent 

concerned in terms of above mentioned order. The present order be treated 

as release warrant of applicant/accused. 

Application is accordingly disposed off. Copy of order be sent to 

Jail Superintendent concerned for perusal and  compliance with the direction 

that after obtaining personal bond of applicant/accused,  he be released from 

custody, if not required in any other case.  Jail Superintendent to provide the 

copy  of  this  order  to  the  applicant/accused  against  the  receiving  and 

applicant/accused  is  directed  to  surrender  before  Jail  Superintendent 

concerned  after  completion  of  45  days  from  the  date  of  his  release. 

Proceedings to be sent to Court concerned through proper channel.

Application stands disposed of accordingly.  Copy of this order 

be given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 78/2019
PS Parliament Street
State Vs. Archana Balachandra

24.06.2020
 This is an application for release of the ________ to applicant/rightful owner 

on superdari.

Present: Ld. APP for the State.

______.

Reply filed by the IO. Same is taken on record. 

The  ________  are  no  more  required  for  the  purpose  of 

investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.

64. If articles are required to be kept in police custody, the SHO 



shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



DD No. Unknown
U/s 185 MV Act
PS Naraina 
Vehicle No. DL 9SAK 3648

24.06.2020

 This is an application for release of vehicle bearing no. DL 9S AK 3648  to 

applicant/rightful owner on superdari.

Present: None.

Reply filed by the IO. Same is taken on record. 

None is  present on behalf  of the applicant since morning.   It 

seems that applicant is not interested in further prosecution of the case.

In view of this, present application stands dismissed in default 

for want of appearance of applicant  as well as for non prosecution. 

File be consigned to record room.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 33/2020
PS Special Cell 
State Vs. Raju @ Sanjay

24.06.2020
Matter taken up on furnishing of personal bond and surety bond in terms of 
order dated 22.02.2020. 
Present: Ld. APP for the State through VC. 

Sh. Manoj Saxena, Ld. Counsel for accused persons namely   Raju 

@ Sanjay,Anand Soni and Rinku @ Ranjeet alongwith sureties through VC. 

Personal  bond  and  surety  bond  furnished,  considered  and 

accepted. Concerned RTOs be intimated. Accused persons be released, if not 

required in any other case. Copy of order be sent to Jail Superintendent for 

compliance.  Application stands disposed off. 

Copy of order be given dasti as prayed for. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



E-FIR No. 000559/2020
PS Sagarpur
U/s 356/379/411/34 IPC 
State Vs. (1) Prateek Jha & Anr. 

24.06.2020
This is an application for release of mobile phone oneplus 7 Pro (Black) to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State.

None for applicant. 

Reply filed by the IO. Same is taken on record. 

The  mobile phone oneplus 7 Pro (Black)  is no more required 

for the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.



64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 154/2020
PS Special Cell (Rohin)
State Vs. Mohinderbir Singh 

24.06.2020

An application for supply of copy of FIR on behalf of the accused Mohinderbir 
Singh  
Present: Ld. APP for the State through VC. 

Sh. Paramjeet Singh, Ld. Counsel for accused through VC. 

As  per  report  of  IO  concerned,  the  matter  pertains  to 

designated Court dealing with matter under Unlawful Activities Prevention 

Act and accused is in PC remand in pursuant to  the order of Court of Sh. 

Dharmender Singh Rana, Ld. ASJ, Patiala House Court, NDD, New Delhi which 

is designated court to deal with the matter  pertains to UAP Act. Accordingly, 

at  the request  of  counsel  for  accused,  application sent  to  the designated 

Court of  Sh. Dharmender Singh Rana, Ld. ASJ, Patiala House Court, NDD, New 

Delhi for 25.06.2020.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 203/20
PS Vasant Kunj(North)
State Vs. Sumit Saharawat

24.06.2020
Matter taken up on application 
Present: Ld. APP for the State through VC.

Sh. Prevender Kumar, Ld. Counsel for accused through  VC. 

Arguments on bail application heard. 

As per report of IO,  accused is  involved in four other case of 

similar  nature.  Considering  the fact  that  accused is  involved in  four  other 

matters of similar nature as well as considering the gravity of allegations, this 

court is not inclined to grant the bail of  the  applicant/accused at this 

stage.

Therefore, the present application is dismissed.  Copy of 

this order be given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020





FIR No. 08/2013
PS Special Cell 
State Vs. Hemant 

24.06.2020
This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of  
the applicant/accused  Hemant 

Present : Ld. APP for the State.

Sh. Vijay Pal Singh, Ld. Counsel for the accused present through 

VC. 

Accused has filed bail application which is opposed by IO. 

Arguments heard. Record perused. 

Considering the facts and circumstances of the present case as 

well  as  offences  involved  are  punishable  with  imprisonment  less  than  07 

years and considering the extraordinary situation being faced due to Covid-19 

pandemic, the applicant /accused is admitted to interim bail for a period of 45 

days from the date of his release from custody on  furnishing of personal 

bond and surety bond  in the sum of Rs. 25,000/- to the satisfaction of the Jail 

Superintendent concerned in terms of above mentioned order. The present 

order be treated as release warrant of applicant/accused. 

Application is accordingly disposed off. Copy of order be sent to 

Jail Superintendent concerned for perusal and  compliance with the direction 

that  after  obtaining bail  bond of  applicant/accused,   he be released from 

custody, if not required in any other case.  Jail Superintendent to provide the 

copy  of  this  order  to  the  applicant/accused  against  the  receiving  and 

applicant/accused  is  directed  to  surrender  before  Jail  Superintendent 

concerned  after  completion  of  45  days  from  the  date  of  his  release. 

Proceedings to be sent to Court concerned through proper channel.

Application stands disposed of accordingly.  Copy of this order 

be given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



Smt. Jyoti Singh Vs. Sh. Shashi BhusushanSIngh & Anr. 

24.06.2020

Matter taken up on application for calling status report. 

Present: Sh. Gaurav Kumar, Ld. Counsel for applicant through VC. 

Status report filed by SI Harbir Singh, PS Vasant Vihar through 

whatsapp. Copy supplied. 

Application stands disposed of. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



FIR No. 92/12
PS EOW 
State Vs.  Aman Sayal

24.06.2020
At 03.45 PM

Present : None

None  is  present  on  behalf  of  the  applicant  since  morning.It 

seems that applicant is not interested in further prosecution of the case.

In view of this, present application stands dismissed in default 

for want of appearance of applicant as well as for non prosecution. 

Record be consigned to record room.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



E-FIR No. 00036/20
PS Chanakyapuri
State Vs. Lakshmi Mahto

24.06.2020
Application to deposit money on behalf of surety. 
Present: Ld. APP for the State through VC. 

Sh.  Jeevanandan,  Ld.  Counsel  for  accused  alongwith  surety 

through VC. 

Bail bond furnished and surety amount  for sum of Rs. 20,000/- 

deposited in the court vide receipt no.  0063046 dated 24.06.2020 in terms of 

order  dated  18.06.2020  passed  by  Ms.  Pragati,  Ld.  DMM,  PHC/NDD,  New 

Delhi.

Accused be released immediately, if  not required in any other 

case. Release warrants be issued. 

Copy of order be given dasti as prayed for. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020





State Vs. Mohd. Hakim @ Boka
FIR No. 122/19
PS Chanakyapuri

24.06.2020
Application to deposit money on behalf of surety. 
Present: Ld. APP for the State through VC. 

Ld. Counsel for accused alongwith surety through VC. 

Bail bond furnished and surety amount  for sum of Rs. 30,000/- 

furnished,  considered  and  accepted  in  terms  of  order  dated  23.06.2020 

passed by Sh. Dev Saroha, Ld. DMM, PHC/NDD, New Delhi.

Accused be released immediately, if  not required in any other 

case. Release warrants be issued. 

Copy of order be given dasti as prayed for. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/24.06.2020



*******************

FIR No. 182/19
PS Special Cell
State Vs. Naresh Kumar & Ors. 

10.04.2020
Fresh chargesheet filed.  It be checked and registered.

Supplementary chargesheet filed.  It be checked and registered.

Present: Ld. APP for the State. 

IO/SI Pawan Kumar, No. D-4000, PS Special, New Delhi in person. 

Fresh  chargesheet filed. 

Put up for consideration before concerned Court on 22.04.2020.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/10.04.2020



FIR No. 111/2000
PS Chanakyapuri (STARS-I) Crime Branch, New Delhi
State Vs. Sanjeev Kr. Chawla @ Sanjay 

10.04.2020

Supplementary chargesheet filed.  It be checked and registered.

Present: Ld. APP for the State. 

IO/ACP  Arvind  Kumar,  (STARS-I)  Crime  Branch,  New  Delhi  in 

person. 

Supplementary chargesheet filed. 

Put up for consideration before concerned Court on 18.04.2020.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/10.04.2020



CC No. 1849/19, 1852/19 & 1851/19

10.04.2020

Present: None. 

Report  received  from  Jail  Superintendent,  Central  Jail,  Tihar, 

New Delhi. 

However,  none  has  appeared  on  behalf  of  applicant  since 

morning. Therefore, application stands dismissed for non-prosecution. 

Record be consigned to record room. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/10.04.2020



FIR No. 237/19
U/s 170/419/420/384/385/120B/467/468/471 IPC & 14 Foreigners Act 
PS Special Cell, Delhi
 Parmesh Kumar Vs. State

10.04.2020

An application seeking grant of bail u/s  167(2) (a)(i) of the Code of Criminal 

Procedure 1973  has been filed on behalf of accused Parmesh Kumar 

Present: Ld. APP for the State .
IO SI Vijender Kumar, No. D4256, PS Special Cell, New Delhi in 
person. 
Sh. Ajeet Kadian, Ld. Counsel for accused. 

Bail  application for grant of bail  under Section 167(2) (a)(i)  of 

the  Code  of  Criminal  Procedure  1973  moved  for  default  in  filing  of 

chargesheet within 90 days. 

Reply filed. 

Heard. Perused. 

Admittedly,  accused  has  been  in  JC  since  09.01.2020  and 

chargesheet has been filed on 08.04.2020. Clearly, the chargesheet has been 

filed on 90th day and therefore, the provision for default bail under Section 

167(2)  (a)(i)  of  the  Code of  Criminal  Procedure  1973   cannot  be  invoked, 

hence, application stands dismissed being not maintainable. 

Copy of order be dasti as prayed for. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/10.04.2020



FIR No. 237/19
U/s 170/419/420/384/385/120B/467/468/471 IPC & 14 Foreigners Act 
PS Special Cell, Delhi
 Harpinder Singh Vs. State

10.04.2020

An application seeking grant of bail u/s  167(2) (a)(i) of the Code of Criminal 

Procedure 1973  has been filed on behalf of accused Harpinder Singh

Present: Ld. APP for the State .
IO SI Vijender Kumar, No. D4256, PS Special Cell, New Delhi in 
person. 
Sh. Ajeet Kadian, Ld. Counsel for accused. 

Bail  application for grant of bail  under Section 167(2) (a)(i)  of 

the  Code  of  Criminal  Procedure  1973  moved  for  default  in  filing  of 

chargesheet within 90 days. 

Reply filed. 

Heard. Perused. 

Admittedly,  accused  has  been  in  JC  since  09.01.2020  and 

chargesheet has been filed on 08.04.2020. Clearly, the chargesheet has been 

filed on 90th day and therefore, the provision for default bail under Section 

167(2)  (a)(i)  of  the  Code of  Criminal  Procedure  1973   cannot  be  invoked, 

hence, application stands dismissed being not maintainable. 

Copy of order be dasti as prayed for. 

`
           (PRABH DEEP KAUR)

Duty MM/New Delhi District/PHC   
     New Delhi/10.04.2020



FIR No. 151/12
PS EOW 
State Vs. Hemant Sharma & Ors. 

10.04.2020
Supplementary chargesheet filed.  It be checked and registered.

Present: Ld. APP for the State. 

IO Inspr. Param Jeet Singh, PIS No. 16960221, PS EOW Cell, New 

Delhi in person. 

Supplementary chargesheet filed. 

Put up for consideration before concerned Court on 21.04.2020. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/10.04.2020



-1-
FIR No. 15/2020 dated 14.03.2020
U/s 279/337/379/341/411/34 IPC
PS Tughlak Road
State VS. Mr. Harish Tanwar@ Gullak & Anr. 

15.03.2020

TEST IDENTIFICATION PROCEEDING

An  application  for  conducting  TIP  proceedings  of  accused 

persons has been moved by the IO/SI Ranjeet Singh, PIS No. 28850100, PS 

Tughlak Road before the court of undersigned as Duty MM. I proceed to deal 

with the present application.

Present: Ld. APP for the State. 

Accused  Harish Tanwar @ Gullak and accused  Vipul Singh 

in muffled face. 

Sh. Mahle S.P. Singh,  Ld. Counsel for accused. 

IO/SI Ranjeet Singh  in person. 

The accused persons have been identified by the IO/SI Ranjeet 

Singh  who is present in the Court. I have asked the accused persons whether 

they are willing to participate in TIP.  They have refused to join the TIP despite 

my  warning  that  due  to  their  refusal  to  participate  in  TIP,  an  adverse 

inference may be drawn against them at the stage of trial.  Accused persons 

still insisted their refusal to participate in TIP.  Let his statement be recorded. 

Statement  of  accused  Harish  Tanwar  @  Gullak  S/o  Sh.  Anil 
Tanwar, r/o H.No. 4 Double Storey Prithviraj Lane, New Delhi, aged about 24 
years. 

Without Oath:

I do not want to participate in TIP because my face has already 

been  shown  to  the  witness/complainant  in  the  police  station  and  thus, 

witness/complainant has seen me. 

RO&AC  Duty Metropolitan Magistrate/NDD
        15.03.2020



-2-
Statement of accused Vipul Singh @ Vishnu s/o Sh. Jogindra Singh  r/o H.No. 
79, Gram Sabha Plot Matiyala, New Delhi, aged about 25  years. 

Without Oath:

I do not want to participate in TIP because my face has already 

been  shown  to  the  witness/complainant  in  the  police  station  and  thus, 

complainant/witness has seen me. 

RO&AC  Duty Metropolitan Magistrate/NDD
        15.03.2020

In  view  of  refusal  of  accused  persons  TIP  proceedings  are 

accordingly concluded.  

              Duty Metropolitan Magistrate/South
15.03.2020

CERTIFICATE:

Certified that above TIP proceeding has been conducted by me 

which is true, correct and full version of the proceeding. Ahlmad is directed to 

send the proceedings in sealed cover through ld. CMM to the concerned court 

immediately. Copy of the TIP proceedings be given to IO.

    (PRABH DEEP KAUR)  
Duty  MM/New  Delhi  District/PHC    
     New Delhi/15.03.2020



E-FIR No. 007503/2020
U/s 379/411/482 IPC
PS Naraina Delhi
State Vs. Ramesh Chander Sharma 

15.03.2020

This is an application seeking 01 day PC remand of accused Ramesh Chander 
Sharma   moved by SI Manoj. 

Present: Ld. APP for the State. 
Accused produced after fresh arrest with IO/SI Manoj. 
Applicant SI Manoj, PS Naraina in person. 
Advocate Sh. K.K. Chauhan,  Ld. Counsel for accused. 

It  is  submitted  in  the  application  that  upon  information,  one 

stolen care has been recovered from the accused who has disclosed that he 

has received the car from one person residing in Vikas Puri area and he me 

that person in front of a place and he can get that person arrested and can 

identify the places. Therefore, 01 day PC remand of accused is required. 

Per  contra,  counsel  for  the  accused  has  opposed  the  instant 

application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Since the co-accused is to be arrested at the instance of accused, 

he is  remanded to 01 day PC.  He be medically examined as per rules and 

produced before the concerned Court on 16.03.2020., 

Copy of this order be given dasti to applicant/IO. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/15.03.2020



FIR No. 15/2020 
U/s 279/337/379/341/411/34 IPC
PS Tughlak Road
State VS. Vipul Singh @ Vishu and Harish Tanwar @ Gullak

15.03.2020

Application  seeking  grant  of  bail  u/s  437  CrPC,  moved  on  behalf  of  the  
applicant/accused  Harish Tanwar @ Gullak and accused  Vipul Singh  @ Vishnu

Present: Ld. APP for the State. 

Accused  Harish Tanwar @ Gullak  and accused  Vipul Singh  @ 

Vishu are stated to be in JC. 

Sh. S.P. Sing Mahley,  Ld. Counsel for accused. 

IO/SI Ranjeet Singh  in person. 

Bail applications have  been moved on behalf of both accused 

persons on the ground that accused Harish Tanwar is in government job and is 

22 years old and  his father is also a government employee and accused Vipul 

Singh  is  also  a  young  person  of  the  age  26  years  and  both  the  accused 

persons  are  having  no  previous  conviction  and  both  the  accused  persons 

helped the complainant and both belong to respectable families, therefore, 

bail be granted. 

Per contra, Ld. APP for the State as well as the IO have opposed 

the  instant  applications  on  the  ground  that  allegations  against  accused 

persons are of serious nature. 

Arguments heard.  Record perused. 

Considering the  peculiar facts of the present case as well as the 

fact that recovery has already been effected from accused persons, no more 

custodial remand  of accused persons are required and also considering the 

fact  that  nature  of  allegations,  it  appears  that  sending  both  the  accused 

persons who are young age behind the bar at this stage will close the doors 

of reformation of the accused persons. Both the accused are  enlarged on bail 

on furnishing personal bond and surety bond in the sum of Rs.30,000/-each 

with conditions that :-

1. Accused persons shall cooperate with IO during investigation as and 



when required by IO.

2. Accused  persons  shall  not  leave  country  without  permission  of  the 

Court. 

3. Accused  persons  shall  not  contact  or  communicate  with  the 

complainant/victim. 

4. Accused persons shall not temper with the evidence nor will contact 

any witness. 

Bail bond furnished on behalf of accused Harish Tanwar, considered, 

sound surety not furnished. Bail bonds rejected. 

No surety bond furnished on behalf of accused Vipul. 

Accordingly, bail applications stand disposed off. 

 Copy of this order be given dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/15.03.2020



FIR No. 437/20
PS Sagarpur
State Vs. Sachdeva

10.04.2020

Present:

********

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/10.04.2020



DD no. 20A dated 21.02.2020
U/s 41.1 (c) Cr. PC. 
PS Badarpur
State Vs. Jalaluddin

21.02.2020

Fresh kalandra filed U/s 41.1(c) Cr.PC

Present : Ld. APP for the State. 

Applicant HC Nasir Hussain, No. 813/SE,  PS Badarpur in person. 

Accused Jalaluddin produced after fresh arrest today. 

Sh. Deepak Kumar, Ld. Counsel for accused. 

It  has  been  submitted  that  accused  Jalaluddin   was  declared 

absconder vide order  dated 11.08.2014 by  Ms.  Gomati  Manocha,  the then 

MM-2(New  Delhi  in  FIR  no.  166/09  u/s  379/411/34   IPC,  PS  Vasant  Kunj 

(North) and accused has been arrested under the kalandra. 

On the other hand, bail  application u/s 437 A Cr. PC has been 

moved on behalf of accused. 

Arguments heard. Record perused.

Accused is admitted to interim bail on furnishing personal bond 

and surety bond in the sum of Rs. 20,000/- each. Personal bond and surety 

bond furnished, considered and accepted till tomorrow and original RC be 

retained till tomorrow only. Robkar be issued. Accordingly, bail application 

stands  disposed.  Accused  is  directed  to  appear  before  court  concerned 

tomorrow i.e. 22.02.2020 alongwith the case file of main case. Application for 

JC remand is dismissed. 

Put up the matter before court concerned on 22.02.2020.

Dasti copy of order be given to IO/HC Nasir Hussain as prayed 

for.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/21.02.2020



DD no. 8A dated 21.02.2020
U/s 41.1 © Cr. PC. 
PS North Avenue, 
State Vs. Jagjeet @ Sonu 

21.02.2020

Fresh kalandra filed U/s 41.1(c) Cr.PC

Present : Ld. APP for the State. 

Applicant HC Jitendra, No. 492/ND, PS North Avenue in person. 

Accused Jagjeet @ Sonu produced after fresh arrest today. 

Sh.  Suraj  Chaudhary  and  Sh.  Naveen  Kumar,  Ld.  Counsels  for 

accused. 

It  has  been  submitted  that  accused  Jagjeet  @  Sonu   was 

declared  absconder  vide  order  dated  19.09.2019  by  Ms.  Vasundhra 

Chhaunkar, the then MM-(Mahila Court-01), New Delhi District, Patiala House 

Court,  New Delhi  in  FIR no.  439/14 u/s  323/354/509  IPC,  PS  Vasant Kunj 

(North) and accused has been arrested under the kalandra. 

On the other hand, bail  application u/s 437 A Cr. PC has been 

moved on behalf of accused. 

Arguments heard. Record perused.

Accused is admitted to interim bail on furnishing personal bond 

and surety bond in the sum of Rs. 20,000/- each. Personal bond and surety 

bond furnished, considered and accepted till tomorrow and original RC be 

retained till tomorrow only. Robkar be issued. Accordingly, bail application 

stands  disposed.  Accused  is  directed  to  appear  before  court  concerned 

tomorrow i.e. 22.02.2020 alongwith the case file of main case. Application for 

JC remand is dismissed. 

Put up the matter before court concerned on 22.02.2020.

Dasti copy of order be given to IO/HC Jitender as prayed for.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/21.02.2020



FIR No. 46/20 dated 21.02.20
PS Special Cell 
u/s 419/420/120 B IPC
State Vs. Vishal Bajaj & Ors. 

21.02.2020

This  is  an  application  seeking  one  day  police  custody  remand  of  accused 
persons namely Vishal Bajaj, s/o Sh. Krishan Gopal, accused no. 2 Shankar, s/o 
Late Sh. Sukh Pal Singh, accused no. 3 Pawan Kumar Baba s/o Late Sh. Raj 
Kumar Gaba and accused no. 4 Aditya Kohli s/o Sh. Tajender Kohli

Present: Ld. APP for the State. 
Accused persons produced after fresh arrest on 21.02.2020.
IO/SI Vijender Kumar, CyPAD, Special Cellin person. 
Sh.  Ankit  Verma,  Ld.  Counsel  for  accused no.  3  Pawan Kumar 

Gaba. 

IO has filed an application for one day PC remand of accused 

persons.  

Per contra,  Ld.  Counsel  for the accused Pawan and remaining 

accused persons have  opposed the instant application and has prayed for 

dismissal of the same. 

Heard. Case diary perused. 

Since  recovery  of  more  evidence  is  to  be  affected  and  co-

accused  is to be arrested,  all the four accused persons are remanded to 01 

day PC. they be medically examined as per rules and produced before the 

concerned Court on 22.02.2020

Copy of this order be given dasti to applicant SI Vijender Kumar. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/21.02.2020



FIR No. 248/2014 dated 20.07.2014
PS IGI Airport
U/S 419/420/468/471/120B/34 IPC
State Vs. Charan Singh @ Karan Singh

21.02.2020

This  is  an  application  seeking  04  days  police  custody  remand  of  accused 
Charan Singh @ Karan Singh s/o Gyan Singh 

Present: Ld. APP for the State. 
Accused person produced after fresh arrest on 20.02.2020.
IO/SI Devender Kumar, DIU IGI Airport in person. 
Sh. Devender Dubey, Ld. Counsel for accused. 

IO has filed an application for 04 days PC remand of accused.  

Per contra, Ld. Counsel for the accused has opposed the instant 

application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Since  recovery  is  to  be  affected  from  the  accused  and  co-

accused   is  to  be  arrested,  accused   is  remanded  to  03  days  PC.  He  be 

medically examined as per rules and produced before the concerned Court on 

24.02.2020

Copy of this order be given dasti to applicant/IO. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/21.02.2020



FIR No. 143/19 dated 17.12.2019
PS Chankyapuri
U/S 419/420/120B IPC
State Vs. Sunil Singh 

21.02.2020

This is an application seeking 03 days police custody remand of accused  Sunil 
Singh s/o Sh. Ram Chander.

Present: Ld. APP for the State. 
Accused person produced after fresh arrest on 20.02.2020.
IO/SI Kamei Johnson in person. 
Sh. Devender Dubey, Ld. Counsel for accused. 

IO has filed an application for 03 days PC remand of accused.  

Per contra, Ld. Counsel for the accused has opposed the instant 

application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Since  recovery  is  to  be  affected  from  the  accused  and  co-

accused   is  to  be  arrested,  accused   is  remanded  to  03  days  PC.  He  be 

medically examined as per rules and produced before the concerned Court on 

24.02.2020

Copy of this order be given dasti to applicant/IO. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/21.02.2020



Crime No. VIII/12/DZU/2020
NCB Vs.Albortina Samul Misambo & Anr. 

21.02.2020

This is an application seeking 14 day JC remand of accused Albortina Samul 
Misambo moved by IO Manoj Kumar.  

Present: Sh. Manikya, Ld. APP for NCB. 
Accused  produced  after  03  days  PC  remand  with  IO  Manoj  
Kumar. 
Sh. Gaurav Chandok, Ld. Counsel for accused. 

Heard. Case diary perused. 

Offences involved are non-bailable in nature, no bail application 

has been moved and considering the allegations, application is allowed and 

accused is remanded to 14 days JC. He be produced before the concerned 

Court on 05.03.2020. 

Copy of this order be given dasti to applicant /IO. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/21.02.2020



FIR No. 47/2020
U/s 25/54/59 Arms Act
PS Special Cell
State Vs.  accused no.  1 Harsh @ Bharat @ Amit and accused no.  2 Ajit  @ 
Maddy s/o Sh. Om Vir

This is an application seeking 03 days police custody remand of  accused no. 1 
Harsh @ Bharat @ Amit and accused no. 2 Ajit @ Maddy s/o Sh. Om Vir

Present: Ld. APP for the State. 
Accused persons produced after fresh arrest today (in muffled 
face). 
IO/SI Anand Singh, Special Cell, SWR in person. 
Sh. O.P. Gupta, Ld. Counsel for accused persons

IO has filed an application for 03 days PC remand of accused 

persons.

Per contra, Ld. Counsel for the accused persons has opposed the 

instant application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Since  recovery  of  more  evidence  is   to  be  affected  from the 

accused persons and information with respect to other gangs operative in 

Delhi and NCR is to be collected from accused persons, accused persons are 

remanded  to  03  days  PC.  they  be  medically  examined  as  per  rules  and 

produced before the concerned Court on 24.02.2020

Copy of this order be given dasti to applicant/IO. 

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/21.02.2020
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FIR No. 0233/19
U/s 379/411 IPC
PS Sarojini Nagar
State Vs. Ponak Sudan

30.12.2019

This  is  an  application  for  release  of  the  Apple  I  Phone  XR  mobile  no. 

9540013222 to applicant/rightful owner on superdari.

Present: Ld. APP for the State.

Applicant/rightful owner in person. 

Reply filed by the IO. Same is taken on record. 

The  Apple  I  Phone XR mobile  no.  9540013222  are no more 

required for the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance, the IO should keep such articles in custody for a longer 
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period for the purposes of investigation and identification.

64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

   
        (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/30.12.2019
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FIR No. Rajesh Raut
FIR No. 580/19
U/s 354/354B/509 IPC
PS IGI Airport

30.12.2019

This is an application seeking grant of bail u/s 437 CrPC, moved on behalf of the  
applicant/accused Rajesh Raut

Present : Ld. APP for the State.

Sh. K. K. Chauhan, counsel for the accused.

Accused is in JC since 24.12.2019

SI Yogender on behalf of IO SI Anita in person.

It is submitted that in the application that applicant/accused in 

JC  since  24.12.2019.  Applicant  /accused  is  innocent  and  has  been  falsely 

implicated in this case by the complainant due to some ulterior motive.  The 

present  complaint   was  registered  on  the  complaint  of  complainant  Ms. 

Yanchun Lin wherein she alleged that one Rajesh  who just seated next to her 

in the Indigo  Airlines Flight No. 6E-6304. He unzipped her pant and touched 

her improperly over her underwear while she was sleeping, hence the above 

said case was registered and investigation was taken up. During the course of 

investigation  the  applicant/accused  was  arrested.  He  was  got  medically 

examined and produced before the Court on 24.12.2019 from where he was 

sent J/C till 07.01.2020. The alleged statement u/s 164 of the complainant is 

also got recorded. The allegations leveled against the applicant/accused are 

totally false and concocted. The applicant /accused has nothing to do with the 

alleged offence. Accordingly to the complainant itself, the applicant/accused 

who just seated to her in the Indigo Airlines Flight No. 6E-7304, which is far 

from her and he did not touch her improperly but police has implicated him 

u/s 354 which is not maintainable. The applicant/accused is no more required 

for the purpose of investigation. In such circumstances no fruitful purpose 

will  be  served  by  keeping  the  accused  in  custody  any  further  by  way  of 

punishment before the conclusion of trial. Applicant /accused undertakes to 

appear before the Court on each and every date of hearing during trial. He 
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further  undertakes  not  to  tamper  with  the  prosecution  evidence.  He  also 

undertakes not  to misuse the concession of bail  if  granted to him by this 

Court in any manner whatsoever. The applicant is only earning member of his 

family and he has old age father, mot her and wife. He is innocent person and 

deep root in the society. Applicant /accused is ready to furnish found surety 

to the satisfaction of this Court. It is prayed that court may kindly be pleased 

to release the applicant/accused on bail till the final decision of this case. 

Per contra, Ld. APP for the State as well as the IO have opposed 

the instant application on the ground that allegations against accused are of 

serious nature. 

Arguments heard.  Record perused. 

The statement of complainant u/s 164 Cr. PC has already been 

recorded.  Considering  the  overall  facts  and   circumstances,   accused   be 

enlarged on bail on furnishing personal bond and surety bond in the sum of 

Rs.30,000/- with conditions that :-

1. Accused  will  cooperate  with  IO  during  investigation  as  and  when 

required by IO.

2. Accused will not leave country without permission of the Court. 

3. Accused will not contact or communicate with the complainant/victim. 

4. Accused will not temper with the evidence nor will contact any witness. 

Bail bond and surety bond not furnished. 

Accordingly, bail application of accused is allowed. 

Application stands disposed of accordingly.  Copy of this order be given 

dasti.

           (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/30.12.2019



FIR No. 138/19
U/s 306 IPC 
PS Vasant Vihar 
State Vs. Sanjay Kumar 

30.12.2019

Fresh  chargesheet  filed  without  registration  number.   It  be  checked  and 

registered.

Present: Ld. APP for the State. 

IO/SI Rajesh, No.D-762, PS Vasant Vihar,  New Delhi in person. 

Put up for consideration before court concerned, returnable on 

06.01.2020.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/30.12.2019



FIR No. 185/18
U/s 420/467/468/471/120-B/34 IPC
PS Crime Branch
State Vs. Rohit Mishra 

30.12.2019

Fresh  chargesheet  filed  without  registration  number.   It  be  checked  and 

registered.

Present: Ld. APP for the State. 

IO/SI Ajay Kumar, No.D-4526, PS Cyber Cell Crime BRanch,  New 

Delhi in person. 

All three accused namely Rohit Mishra, Ashish Singh and Rakesh 

Kumar Singh produced from JC. 

Put up for consideration before court concerned, returnable on 

06.01.2020.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/30.12.2019



NCB Vs. Emeka Charles Omuka s/o Omuka
U/s 8 & 21 of NDPS Act 
Date of Arrest 28.12.2019
Recovery 270 gm Heroin
Crime No. VIII/50/DZU/2019

30.12.2019

This is an application seeking 14 day JC remand of accused Emeka Charles 
Omuka  moved by IO Chetan Sharma. 

Present: Sh. P.C. Aggarwal, Ld. SPP for NCB. 
Accused  produced  after  02  days  PC remand  with  IO  Chetan  
Sharma. 
Sh. T.N. Tyagi, Ld. LAC for accused. 

It  is  submitted  in  the  application  that  on  the  basis  of 

information, accused was intercepted and 270 grams heroin was recovered 

from his possession. The quantity of the recovered heroin is the commercial 

in nature. Further, investigation is pending, therefore, 14 days JC remand of 

accused is required. 

Per  contra,  LAC  for  the  accused  has  opposed  the  instant 

application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Offences involved are non-bailable in nature, no bail application 

has been moved and considering the allegations, application is allowed and 

accused is remanded to 14 days JC. He be produced before the concerned 

Court on 13.01.2020.

Copy of this order be given dasti to applicant. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/30.12.2019



Customs Vs. Shekhar Sharma & Ors. 
File No. VIII(AP)10/P&I/2745-B/Departure /2019 
Recovery 127 kg. Red Sanders (Prohibited item)

30.12.2019

This is an application seeking 14 day JC remand of accused persons namely (1) 
Shekhar  Sharma,  (2)  Deepak Singh and  (3)  Jitender  Ahlawat  moved  by  IO 
Umesh Kumar. 

Present: Sh. P.C. Aggarwal, Ld. SPP for customs. 
Accused persons  produced after  fresh arrest  with  IO Umesh  
Kumar. 
Sh. T.N. Tyagi, Ld. LAC for accused persons. 

It  is  submitted  in  the  application  that  on  the  basis  of 

information, accused persons intercepted at IGI Airport, New Delhi while they 

were going to Hongkong and during search 127 kg. Red Sanders wood which 

is  prohibited  items  was  recovered  from  their  possession.  Further, 

investigation is pending, therefore, 14 days JC remand of accused is required. 

Per  contra,  LAC  for  the  accused  persons  have  opposed  the 

instant application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Offences involved are non-bailable in nature, no bail application 

has been moved and considering the allegations, application is allowed and 

accused is remanded to 14 days JC and be produced before the concerned 

Court on 13.01.2020.

Copy of this order be given dasti to applicant. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/30.12.2019



To, 

The Concerned Authority Vehicle No. 
___________
               Delhi U/s ________________

DOD :30.12.2019

ROBKAR

It  is  certified  that  in  the  above  noted  vehicle  bearing  no. 

_____________________ challan S. No. ____________________________and 

_________________________ has/have been disposed of before duty MM 

on 30.12.2019 as admonished. Therefore, it is directed the concerned 

authority that above noted vehicle be released to the rightfull owner as 

per rule if not required in any other case. 

   
        (PRABH DEEP KAUR)
    Duty MM/New Delhi District/PHC 

     New Delhi/30.12.2019





FIR No. 589/19
PS IGI Airport
State Vs. Mohammad Akram 
U/s 420/468/471/120-B IPC

30.12.2019

This is an application seeking 04 days PC remand of accused Akram moved by 
IO/ SI Ajay Kumar Mishra

Present: Ld. APP for the State. 
Accused  produced  after  fresh  arrest  with  IO/SI  Ajay  Kumar 

Mishra. 
Sh. Asim Ali, Ld. Counsel for accused. 

It  is  submitted  in  the  application  that  the  accused  has  been 

arrested at the instance of co-accused persons as he being agent had taken 

money from co-accused persons to send them to Oman on the basis of forged 

visa and 04 days PC remand of accused is required to arrest the main agent 

and  for  further  recovery  of  source  and  process  of  procuring  fake  travel 

documents and to crack further chain. 

Per  contra,  counsel  for  the  accused  has  opposed  the  instant 

application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Since the co-accused persons are to be arrested at the instance 

of accused Mohd. Akram and recovery of source is to be conducted,  he is  

remanded to 03 day PC. He be medically examined as per rules and produced 

before the concerned Court on 02.01.2020.

Copy of this order be given dasti to applicant. 

   
        (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/30.12.2019



FIR No. 590/19
PS IGI Airport
State Vs. Mohammad Akram & Ors. 
U/s 420/468/471/120-B IPC

30.12.2019

This  is  an  application  seeking  04  days  PC  remand  of  accused  Mohammad 
Akram moved by IO/ SI Sumit. 

Present: Ld. APP for the State. 
Accused  produced  after  fresh  arrest  with  IO/SI  Ajay  Kumar  
Mishra. 
Sh. Asim Ali, Ld. Counsel for accused. 

It  is  submitted  in  the  application  that  the  accused  has  been 

arrested at the instance of co-accused persons as he being agent had taken 

money from co-accused persons to send them to Oman on the basis of forged 

visa  and 04 days  PC remand of  accused is  required to  arrest  other  agent 

namey Mohd. Arif and Munna. 

Per  contra,  counsel  for  the  accused  has  opposed  the  instant 

application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Since the co-accused persons are to be arrested at the instance 

of  accused Mohd.  Akram,   he is  remanded to 03 day PC.  He be medically 

examined  as  per  rules  and  produced  before  the  concerned  Court  on 

02.01.2020.

Copy of this order be given dasti to applicant. 

   
        (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/30.12.2019



FIR No. 89/19
U/s 302/34 IPC
PS Connaught Place
State Vs. accused  (1) Prem Kumar @ Ashish and accused (2)Kunal @ Anshul 

13.10.2019

This is an application seeking 3 days PC remand of accused (1) Prem Kumar @ 
Ashish and accused (2)Kunal @ Anshul  moved by IO/Inspr. Murari Lal 

Present: Ld. APP for the State. 
Both accused produced after fresh arrest on 12.10.2019.
IO/Inspr. Murari Lal, PS Connaught Placein person. 
Remand advocate absent. 

As accused persons are neither accompanied with any counsel 

nor remand advocate is  present,  therefore,  I  don't  deem it  appropriate to 

send  the  accused  persons  in  PC  remand  in  absence  of  legal  assistance, 

therefore, accused persons be sent to one day JC remand and be produced 

on  14.10.2019 and  let  the  application  for  PC  be  put  up  before  court 

concerned for appropriate directions. 

Let  the  copy  of  ordersheet  be  sent  to  Ld.  Secretary  DLSA, 

Patiala House Court, New Delhi for necessary intimation and action. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/13.10.2019



CC No. 2462/2019
KAMINI PANERI VS. LTD COL VIKRAM PANERI

1310..2019

Matter  taken  up  upon  the  appearance  of  parties  in  pursuant  to  order  dated 

27.09.2019. 

At 3.45 pm. 

Present : Complainant in person. 

Respondent in person

All the three kids in person. 

Parties have stated that they had spent the time in Mall as per wishes 

of children and now complainant is taking back the kids to her house. 

Put up for arguments on  application on date fixed i.e.  19.10.2019.

         (PRABH DEEP KAUR)
Duty MM/New Delhi District/   
     New Delhi/13.10.2019



State Vs. Rajan Ahuja
FIR No. 377/2019
U/s 354/354A/506/509 IPC
PS Kishan Garh

13.10.2019
This is an application seeking 14 days JC remand of accused Rajan Ahuja moved by 
IO/SI Ajeet Singh. 

Present: Ld. . APP for the State. 
Accused produced after fresh arrest on 12.10.2019.
IO/SI Ajeet Singh in person. 
Sh. Gurpreet Singh, Ld. Counsel for accused. 

IO has filed an application for 14 days JC remand of accused.  

Per  contra,  counsel  for  the  accused  has  opposed  the  instant 

application and has moved bail application. 

Heard. Case diary perused. 

No more custodial interrogation of accused is required. Further during 

arguments, it has emerged that accused herein had already filed civil case against 

the  complainant  and  her  family  members  upon  the  allegations  of  illegal 

constructions by the complainant and her family, it cannot be denied that present 

FIR may be a counter blast to the civil suit filed by the accused herein.  Considering 

the overall  facts and circumstances, in the interest of justice and considering the 

principles laid down by Apex Court in the Arnesh Kumar,  accused is enlarged on bail  

on furnishing personal  bond and surety  bond in the sum of Rs.20,000/-  with the 

condition that accused  will cooperate IO during investigation and will not approach 

the complainant or other prosecution witnesses.  Personal bond and surety bond not 

furnished. Therefore, accused is sent to JC and be produced on 27.10.2019.

Application  stands  disposed  of  accordingly.   Copy  of  this  order  be 

given dasti.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/13.10.2019



FIR No. 323/2019
U/s 379/304/201 IPC & 6 POCSO Act 
PS Naraina
State Vs. Majaruddin Ansari

13.10.2019

This  is  an  application  seeking  2-3  days  PC remand  of  accused  Majaruddin 
Ansari moved by SI Pooja. 

Present: Accused produced after fresh arrest on 12.10.2019
IO/SI Pooja, No. D-5640, PS Naraina in person. 
Remand advocate absent. 

As accused is neither accompanied with any counsel nor remand 

advocate  is  present,  therefore,  I  don't  deem  it  appropriate  to  send  the 

accused in PC remand in absence of legal assistance, therefore, accused be 

sent  to  one  day  JC  remand  and  be  produced  on  14.10.2019 and  let  the 

application  for  PC  be  put  up  before  court  concerned  for  appropriate 

directions. 

Let  the  copy  of  ordersheet  be  sent  to  Ld.  Secretary  DLSA, 

Patiala House Court, New Delhi for necessary intimation and action. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/13.10.2019



FIR No. 589/2019
U/s 420/468/471/120B IPC
PS IGI Airport
State Vs. Fajil & ORs. 

30.12.2019

This is an application seeking 14 days JC remand of accused persons namely 
Fajil, Anwar and Vaseem moved by IO/SI Ajay Kumar Mishra. 

Present: Ld. APP for the State. 
Accused persons produced after fresh arrest  with IO/SI Ajay  
Kumar Mishra. 
Sh. T.N. Tyagi, Ld. LAC for accused persons. 

It is submitted in the application that the accused persons have 

gone  to  Oman  on  the  basis  of  forged  visas  and  thereafter,  they  were 

deported by Oman Authority and they may hamper the further investigation 

of the case as investigation is at initial stage. Therefore, 14 days JC remand of 

accused persons is required. 

Per  contra,  counsel  for the accused persons has opposed the 

instant application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Offences involved are non-bailable in nature, no bail application 

has been moved and considering the allegations, application is allowed and 

accused persons are remanded to 14 days JC. They be produced before the 

concerned Court on 13.01.2020. 

Copy of this order be given dasti to applicant. 

   
        (PRABH DEEP KAUR)
Duty MM/New Delhi District/PHC   

     New Delhi/30.12.2019



FIR No. 590/19
U/s 420/468/471/120B IPC
PS IGI Airport
State Vs. Danish & ORs. 

30.12.2019

This is an application seeking 14 days JC remand of accused persons namely 
Danish, Abdul Kadir and Shahjad moved by IO/SI Sumit. 

Present: Ld. APP for the State. 
Accused persons produced after fresh arrest  with IO/SI Sumit. 
Sh. T.N. Tyagi, Ld. LAC for accused persons. 

It is submitted in the application that the accused persons have 

gone  to  Oman  on  the  basis  of  forged  visas  and  thereafter,  they  were 

deported by Oman Authority and they may hamper the further investigation 

of the case as investigation is at initial stage. Therefore, 14 days JC remand of 

accused persons is required. 

Per  contra,  counsel  for the accused persons has opposed the 

instant application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Offences involved are non-bailable in nature, no bail application 

has been moved and considering the allegations, application is allowed and 

accused persons are remanded to 14 days JC. They be produced before the 

concerned Court on 13.01.2020. 

Copy of this order be given dasti to applicant. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/30.12.2019





NCB Vs. Ms. Nastor Farirai Ziso
Recovery 19.300 Kg Pseudoephedrine 
U/s 9 (A), 25(A) NDPS Act 
Date of recovery 13.07.2019
Case No. VIII/27/DZU/2019

14.07.2019

This  is  an  application  seeking  02  days  departmental  custody  remand  of 
accused Ms. Nastor Farirai Ziso moved by   Intelligence Officer  Sh. Virender 
Kumar, Narcotics Control Bureau

Present: Accused produced after fresh arrest with Intelligence Officer  
Sh. Virender Kumar, Narcotics Control Bureau 
Sh.  Mukesh Malik, SPP/NCB. 
Advocate Sh. Abhishek Mishra,  Ld. LAC for accused. 

It is submitted in the application that on 13.07.2019 information 

was  received by  Ms.  Sarita  Kataria  that  one foreigner  lady  namely  Nastor 

Farirai Ziso a national of Zimbabwe PP no FN376549 travelling to Zambia has 

been detained at the IGI airport and she is suspected to carry Narcotics drugs/ 

psychotropic substances in her baggage search of which can result in huge 

quantity  of  Narcotics  drugs/  psychotropic  substances.  On  the  basis  of 

information accused Nastor Farirai Ziso was apprehended at the IGI Airport 

and  search  of  her  baggage  resulted  in  recovery  of  19.300  Kg  of 

pseudoephedrine which was seized as per law detailed in the Panchnama in 

presence of  the independent witness  and taken into safe custody.  During 

inquiry  summon  under  Section  67  of  the  NDPS  Act  was  served  upon  the 

Nastor Farirai Ziso and she tendered statement under Section 67 of the NDPS 

Act  wherein  she admitted her  involvement  in  the  commission of  offences 

punishable under the NDPS Act and she was arrested on 13.07.2019 at about 

2010  hrs.   In  her  statement  recorded  under  Section  67  of  the  NDPS  Act 

accused  Nastor  Farirai  Ziso  disclosed  about  the  source  of  the  recovered 

contraband. There are chances of more recovery of the drug /contraband and 

hence departmental custody of the accused Nastor Farirai Ziso is required for 

further inquiry which is not possible in the absence of the accused. In view of 

the  above,  it  is  therefore  prayed  that  in  the  facts  and  circumstances 

mentioned above the departmental custody of the accused Nastor Farirai Ziso 



be granted for a period of 2 days in the interest of justice. 

Per contra, accused submitted that the bags were handed over 

by her boy friend and she has no involvement in the case and has prayed for 

dismissal of the same. 

Heard. Case diary perused. 

As  more  recovery  can  be  conducted  and  inquiry  is  to  be 

conducted  with  respect  to  source  of  recovered  contraband,  therefore, 

accused is remanded one day departmental custody and she  be produced 

before the concerned Court on 15.07.2019. 

Further, accused stated that she wants to inform her sister who 

is  residence  of  Zimbabwe  to  take  kids  of  accused  in  her  custody.  The 

concerned authorities are directed to take care of her request as  per rules 

and due intimation be given as per rules. 

Copy of this order be given dasti to applicant.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/14.07.2019



FIR No. 114/19 dated 14.07.2019
U/s 186/353/307

14.07.2019
This is an application seeking 10 day JC remand of accused Narender Adhana 
moved by IO/SI Manjeet Kumar 

Present: Accused produced after 04 days PC remand with IO/SI Manjeet 
Kumar 

Advocate Sh. Likhil Nagar, Ld. LAC for accused. 

It  is  submitted  in  the  application  that  the  accused  has 

committed robbery in PS Fathepur Beri area. Therefore, 10 days JC remand of 

accused is required. 

Per  contra,  counsel  for  the  accused  has  opposed  the  instant 

application and has prayed for dismissal of the same. 

Heard. Case diary perused. 

Offences involved are non-bailable in nature, no bail application 

has been moved and considering the allegations, application is allowed and 

accused is  remanded to 10 day JC.  He be produced before the concerned 

Court on 13.06.2018. 

Copy of this order be given dasti to applicant SI Manjeet Kumar. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/14.07.2019



FIR N. 114/19 dated 14.07.19
U/s 186/353/307/34 IPC & 25/54/59 Arms Act 
PS Special Cell 
State Vs. Rahul @ Makkhi s/o Ishwar Singh 

14.07.2019

This is an application seeking 05 days PC remand of accused Rahul @ Makkhi 
moved by SI Anand

Present: Accused produced after fresh arrest after encounter conducted 
by Special Cell. 
IO/SI Anand, SWR/Special Cell, Janakpuri, N.D in person. 

 On being intimation received from IO/SI  Anand,  SWR/Special 

Cell, Janakpuri, N.D, undersigned has visited the DDU Hospital for the remand 

of accused Deepak @ Kaalu who is in ICU. The accused Rahul l@ Makkhi has 

been produced in the hospital  compound in the van and accused Rahul @ 

Makkhi is having fractured over both legs. 

It is submitted in the application that on 13.07.2019, a specific 

information  was  received  at  SWR  /Special  Cell  regarding  movement  of 

desperate /wanted criminal Lokesh @ Surya and his associates. On the basis 

of the information, a trap was laid at Ganda Nala Road, Vikash Puri by team of 

SWR, Special Cell. One white colour Honda City was seen coming from ring 

road side. The car was signaled to stop but the car driver further acelerated 

and tried to run away and started firing on the police party. On this team 

chased and covered the vehicle and block the way. Four persons got down 

from the car with weapons in their hands. ON warning to stop and surrender, 

they started firing bullets at the police team, two of which hit bullet proof 

jackets  of  Inspector  Sanjeev  and  SI  Gopal.  Police  team  also  fired  in  self 

defence and to deter the criminals from absconding. Two of them were hit in 

their legs. The name of injured criminals found as 1. Rahul @ Makkhi s/o SH. 

Ishwar  Singh,  R/o  Village  Baland,  Distt.  Rohtak,  Haryana  age  20  years,  2. 

Deepak s/o Ashwani r/o Village Ismaliya, PS Sampla, Distt. Rohtak, Haryana 

Age -20 years. Two accused persos succeeded to run away from the spot after 

firing on police staff. One semi-automated pistol with 6 live cartridges and 

one country made pistol with two live cartridges have been recovered from 



accused  Rahul.  One  English  pistol  with  eight  live  cartridges  has  been 

recovered from the possession of accused Deepak. One country made pistol 

with one fired cartridge used by other accused persons also recovered from 

the spot. Eleven rounds were fired by accused persons and police team fired 

nine round. Injured were shifted to DDU hospital for treatment. Request for 

PC  remand  is  made  to  get  information  about  the  co-accused,  source  of 

weapon etc. 

Per  contra,  accused  has  taken  the  plea  of  juvenility  and  has 

stated that he is 17 years old. 

On  being  inquired  from  IO  concerned,  IO  concerned  has 

submitted that no age proof of accused Rahul @ Makkhi could be obtained 

till now and some more time is required for same. It is further submitted that 

accused  Rahul  has  been  sent  to  Judicial  custody  in  other  matter  and 

therefore, he is above the age of 18 years. 

Heard. Case diary perused. 

Since   there  is  no  age  proof  on  judicial  file  and  from  the 

appearance as well as during conversation, accused Rahul @ Makkhi appears 

to be less than 18 years, he be produced before JJB Board immediately and 

IO is directed to do the needful. 

Copy of this order be given dasti to applicant/IO.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/14.07.2019



FIR N. 114/19 dated 14.07.19
U/s 186/353/307/34 IPC & 25/54/59 Arms Act 
PS Special Cell 
State Vs. Deepak @ Kaalu

14.07.2019

This is an application seeking 08 days JC remand of accused Deepak @ Kaalu 
moved by SI Anand

Present: Accused produced in ICU after encounter conducted by Special 
Cell. 
IO/SI Anand, SWR/Special Cell, Janakpuri, N.D in person. 

 On being intimation received from IO/SI  Anand,  SWR/Special 

Cell, Janakpuri, N.D, undersigned has visited the DDU Hospital for the remand 

of accused Deepak @ Kaalu who is in ICU. 

It is submitted in the application that on 13.07.2019, a specific 

information  was  received  at  SWR  /Special  Cell  regarding  movement  of 

desperate /wanted criminal Lokesh @ Surya and his associates. On the basis 

of the information, a trap was laid at Ganda Nala Road, Vikash Puri by team of 

SWR, Special Cell. One white colour Honda City was seen coming from ring 

road side. The car was signaled to stop but the car driver further accelerated 

and tried to run away and started firing on the police party. On this team 

chased and covered the vehicle and block the way. Four persons got down 

from the car with weapons in their hands. ON warning to stop and surrender, 

they started firing bullets at the police team, two of which hit bullet proof 

jackets  of  Inspector  Sanjeev  and  SI  Gopal.  Police  team  also  fired  in  self 

defence and to deter the criminals from absconding. Two of them were hit in 

their legs. The name of injured criminals found as 1. Rahul @ Makkhi s/o SH. 

Ishwar  Singh,  R/o  Village  Baland,  Distt.  Rohtak,  Haryana  age  20  years,  2. 

Deepak s/o Ashwani r/o Village Ismaliya, PS Sampla, Distt. Rohtak, Haryana 

Age -20 years. Two accused persos succeeded to run away from the spot after 

firing on police staff. One semi-automated pistol with 6 live cartridges and 

one country made pistol with two live cartridges have been recovered from 

accused  Rahul.  One  English  pistol  with  eight  live  cartridges  has  been 

recovered from the possession of accused Deepak. One country made pistol 



with one fired cartridge used by other accused persons also recovered from 

the spot. Eleven rounds were fired by accused persons and police team fired 

nine round. Injured were shifted to DDU hospital for treatment. Request for 

PC  remand  is  made  to  get  information  about  the  co-accused,  source  of 

weapon etc. 

Per contra, accused has taken the plea that he has been falsely 

implicated.

Heard. Case diary perused. 

Accused is in ICU as he has undergone surgery. However, at the 

time of visit of the undersigned in the noon, the accused  Deepak @ Kaalu 

was conscious, composed and was able to give proper reply. 

  On being inquired from the doctor Manish who was on duty, he 

submitted that the exact date of discharge may be given by the surgeon only 

but because the hemoglobin of the patient is very low, he may be kept for 

under observation from 24 to 48 hours at least. 

Considering  the  same,  accused  is  sent  to  three  days  judicial 

remand and be produced before the court concerned on 17.07.2019.  ,

However, it is made clear that since accused is already in ICU, the 

Jail Superintendent, Tihar Jail is directed to depute official and guard from 

3rd Battalion to take the formal judicial custody of the accused  Deepak @ 

Kaalu  and  till  the  accused   Deepak  @  Kaalu  is  taken  into  formal  judicial 

custody, IO will make necessary arrangement so that accused may not flee 

away from hospital. Further, in case accused  Deepak @ Kaalu is discharged 

prior to three days i.e. prior to 17.07.2019, the accused will be sent to Tihar 

Jail as per rules and will be produced before court concerned on 17.07.2019.

Copy of this order be given dasti  to applicant/IO and also be 

sent to Jail  Superintendent, Tihar Jail to comply with immediately without 

any delay. .

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/14.07.2019
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NIA Case RC-16/2019/NIA/DLI u/s 120B, 
121A and 122 of IPC, Sections 17, 18, 18B, 
38 and 39 of the Unlawful Activities 
(Prevention) Act 1967.

NIA Vs.Syed Bukhari @ Seyyed 
Mohammad Bhuhari (A-1) and others

14.07.2019

This is an application for transit remand of seven arrested accused persons in 
RC-16/2019/NIA/DLI  pending  before  Hon’ble  NIA  Special  Court, 
Poonnamallee, Chennai, Tamil Nadu for 5 days.

Present: Sh. Neelkamal, PP NIA. 
Sh. Sanjay Nagpal, Deputy S.P. NIA Delhi. 
Sh. C. Radhakrishna Pillai, Deputy S.P.  NIA Kochi
Accused persons (1). Mohamed Ibrahim, (2). Meeran Ghani, (3).  
Gulam Nabi Asath, (4). Rafi Ahamed, (5). Munthasir, (6). Umar  
Barook  and  (7).  Farook,  produced  after  fresh  arrest  after  
deportation from UAE. 
Sh.  Ahishek  Mishra,  Ld.  Remand  Advocate  for  all  accused  
persons. 

It  is  submitted  in  the  application  that  based  on  credible 

information received by Government of India (MHA) that a group of Pro-ISIS 

and  Al-Qaida  organization  variously  called  as  “Wahadat-E-Islami”,  “Jarnaat 

Wahadat-ul-Islam-al-Jihadiya”,  “Jihadist  Islamic  Unit”and  Ansarallah”  have 

been formed to establish Islamic rule in India by resorting to violent Jihad. 

One A. Hasan Ali Yunusmaricar @ Abu Dujana of Tamil Nadu who is closely 

associated with ISIS is actively recruiting individuals to strike terror in India. 

The information also indicates that Syed Bukhari who heads Wahadat-E-Islam 

organization in  Tamil  Nadu is  also  the head of  now underground Student 

Islamic Movement of India (SIMI) which is a proscribed organization. Credible 

information makes plan that Hasan Ali @ Abu Dujana and Syed Bukhari have 

entered  into  a  conspiracy  to  destabilize  the  democratic  polity  of  India  to 

establish Islamic rule in India by  violent Jihad against the Government of 

India. Accordingly, Ministry of Home Affairs, Government of India vide order 

no.  F.No.11011/34/2019/NIA  dated  08.07.2019  directed  the  National 

Investigation Agency to investigate the matter. In compliance of the said 
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order NIA has registered FIR as RC No.16/2019/NIA/DLI in NIA Police Station 

New Delhi on 09.07.2019 u/s 120B, 121A and 122 of IPC, Sections 17, 18, 18B, 

38 and 39 of the Unlawful Activities (Prevention) Act 1967.

The  above  mentioned  FIR  was  filed  before  the  jurisdictional 

court,  Hon’ble  NIA  Special  court,  Poonnamallee,  Chennai,  Tamil  Nadu  on 

10.07.2019 and investigation is progressing. The investigation of the case is 

being  conducted  by  a  team  of  officers  of  NIA,  Kochi  headed  by  the 

undersigned C. Radhakrishna Pillai, DySP, NIA, Kochi as the Chief Investigating 

Officer (CIO). 

It is further submitted that, during the course of investigation, 

reliable information has been received that, the some accused, who were in 

UAE  prison,  is  being  deported  to  New  Delhi,  India  on  12.07.2019  and 

accordingly  NIA  team  reached  New  Delhi.  The  seven  deportees/accused 

namely (1). Mohamed Ibrahim, (2). Meeran Ghani, (3). Gulam Nabi Asath, (4). 

Rafi Ahamed, (5). Munthasir, (6). Umar Barook and (7). Farook were reached 

IGI  Airport,  New Delhi  on  12.07.2019  night  were  detained  and  they  were 

examined about their  role  and association in  the alleged offence and the 

accused  persons  have  admitted  their  association  and  involvement  in  the 

offence. Out of the seven accused persons deported from UAE, six persons 

are  named  in  the  FIR  and  one  Farook,  S/o.  Syed  Mohamed,  among  the 

deportees was also examined. The said accused Farook admitted his role and 

association in the crime. Accordingly, he was arraigned as accused number 17 

and report forwarded to Hon’ble NIA Special Court, Poonnamallee, Chennai, 

Tamil Nadu. Thus after verifying their identity and involvement in the crime 

the following seven accused persons were arrested on 13.07.2019 as per the 

time  mentioned  against  them  on  the  reasonable  belief  that  they  have 

committed the offences u/s 120B, 121A and 122 of IPC, Sections 17, 18, 18B, 

38 and 39 of the Unlawful Activities (Prevention) Act 1967

Per  contra,  accused  persons  have   opposed  the  instant 

application and has prayed for dismissal of the same. 
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Heard. Perused. 

As far as the plea of accused persons that they have been falsely 

implicated is considered, the same can be taken care by the competent court 

before whom accused persons will be produced. Further, it is submitted that 

some time may take place while getting reservation  in the railway or for 

making  necessary  alternative  arrangement  for  the  transmission  of  the 

accused persons considering the security reason.  

Clearly,  prima  facie  there  are  serious  and  grave  allegations 

against accused persons and FIR has been lodged by name, therefore, NIA is 

hereby permitted to take accused  (1). Mohamed Ibrahim, (2). Meeran Ghani, 

(3). Gulam Nabi Asath, (4). Rafi Ahamed, (5). Munthasir, (6). Umar Barook and 

(7). Farook in its  custody for the purpose of their transmission from Delhi to 

Chennai,  Tamil  Nadu  and   produce  the  said  accused  persons  before  the 

Hon’ble  Special  Court  for  NIA  Cases,  Poonnamallee,  Chennai,  Tamil  Nadu 

state on or before 17.07.2019.

Copy of this order be given dasti to NIA Official

   
      (PRABH DEEP KAUR)

      Duty MM/PHC/New Delhi District/   
     New Delhi/14.07.2019



IN THE HON’BLE COURT OF                                            , DUTY 
MM, PATIALA HOUSE COURTS, NEW DELHI.

NIA  Case  RC-16/2019/NIA/DLI  u/s 
120B, 121A and 122 of IPC, Sections 17, 
18,  18B,  38  and  39  of  the  Unlawful 
Activities (Prevention) Act 1967.

STATE  (NIA) Vs. Syed Bukhari @ Seyyed Mohammad Bhuhari (A-1) 
and others
Sub:  Production  of  seven  arrested  accused  persons  in  RC-

16/2019/NIA/DLI  pending  before  Hon’ble  NIA  Special  Court, 
Poonnamallee,  Chennai,  Tamil  Nadu  –  Request  for  Transit 
Remand for 5 days.

MAY IT PLEASE YOUR HONOUR

The brief fact of the case is that, based on credible information 

received by Government of India (MHA) that a group of Pro-ISIS and Al-

Qaida  organization  variously  called  as  “Wahadat-E-Islami”,  “Jarnaat 

Wahadat-ul-Islam-al-Jihadiya”, “Jihadist Islamic Unit”and Ansarallah” 

have  been formed to  establish  Islamic  rule  in  India  by  resorting  to 

violent Jihad. One A. Hasan Ali Yunusmaricar @ Abu Dujana of Tamil 

Nadu  who  is  closely  associated  with  ISIS  is  actively  recruiting 

individuals to strike terror in India. The information also indicates that 

Syed Bukhari who heads Wahadat-E-Islam organization in Tamil Nadu 

is  also  the  head of  now underground Student  Islamic  Movement  of 

India (SIMI) which is a proscribed organization. Credible information 

makes  plan  that  Hasan Ali  @  Abu  Dujana  and Syed  Bukhari  have 

entered into a conspiracy to destabilize the democratic polity of India to 

establish Islamic rule in India by  violent Jihad against the Government 

of  India. Accordingly, Ministry of Home Affairs,  Government of  India 

vide order no. F.No.11011/34/2019/NIA dated 08.07.2019 directed the 

National Investigation Agency to investigate the matter. In compliance 

of the said order NIA has registered FIR as RC No.16/2019/NIA/DLI in 

NIA Police Station New Delhi on 09.07.2019 u/s 120B, 121A and 122 



of  IPC,  Sections  17,  18,  18B,  38  and 39  of  the  Unlawful  Activities 

(Prevention) Act 1967.

2. The above mentioned FIR was filed before the jurisdictional court, 

Hon’ble  NIA  Special  court,  Poonnamallee,  Chennai,  Tamil  Nadu  on 

10.07.2019 and investigation is progressing. The investigation of the 

case is being conducted by a team of officers of NIA, Kochi headed by 

the undersigned C. Radhakrishna Pillai, DySP, NIA, Kochi as the Chief 

Investigating Officer (CIO). 

3. It is further submitted that, during the course of investigation, 

reliable  information has been received that,  the some accused,  who 

were  in  UAE  prison,  is  being  deported  to  New  Delhi,  India  on 

12.07.2019 and accordingly NIA team reached New Delhi. The seven 

deportees/accused namely (1). Mohamed Ibrahim, (2). Meeran Ghani, 

(3).  Gulam Nabi  Asath,  (4).  Rafi  Ahamed,  (5).  Munthasir,  (6).  Umar 

Barook  and  (7).  Farook  were  reached  IGI  Airport,  New  Delhi  on 

12.07.2019 night were detained and they were examined about their 

role and association in the alleged offence and the accused persons 

have admitted their association and involvement in the offence. Out of 

the seven accused persons deported from UAE, six persons are named 

in the FIR and one Farook, Age 26/2019, S/o. Syed Mohamed, No.1/2, 

Pallivasal  Street,  Thanichiyan  Village,  Valinokkam  Post,  Kadaladi 

Taluk,  Ramnad District,  Tamil  Nadu among the  deportees  was also 

examined. The said accused Farook admitted his role and association 

in the crime. Accordingly, he was arraigned as accused number 17 and 

report forwarded to Hon’ble NIA Special Court, Poonnamallee, Chennai, 

Tamil Nadu. Thus after verifying their identity and involvement in the 

crime the following seven accused persons were arrested on 13.07.2019 

as per the time mentioned against them on the reasonable belief that 

they have committed the  offences u/s 120B,  121A and 122 of  IPC, 

Sections 17, 18, 18B, 38 and 39 of the Unlawful Activities (Prevention) 



Act 1967. 

Sl.N
o

Name of the Accused Persons Date & Time

1. Mohamed  Ibrahim,  Age  58/2019,  S/o.  Mohamed 
Baqavi, No.2-3C, Jinna Street, Madappuram, Akkur 
Village & Post, Sembanarkoil PS, Tranquebar Taluk, 
Nagapattinam District, Tamil Nadu.

13.07.2019 & 
15.00 hrs

2. Meeran Ghani, Age 33/2019, S/o. Ghani Mohamed, 
No.90, Gandhiji  Veethi, Raja Mahal Lane, Kombai, 
PO:Uthamapalayam Taluk, Theni, Tamil Nadu.

13.07.2019 & 
15.10 hrs

3. Gulam  Nabi  Asath,  Age  37/2019,  S/o. 
PakkerAhamed,  No.16/96,  Labbhi  Kudikadu, 
Abubakker Ali Street, Kunnam Taluk, Mangalamedu 
Police Station, Peramballur, Tamil Nadu-621108. 

13.07.2019 & 
15.20 hrs

4. Rafi Ahamed, Age 55/2019, S/o. Ahamed Thambi, 
No.14/92, East Street, Kilakarai, Kilakarai PS limit, 
Ramnad District, Tamil Nadu.

13.07.2019 & 
15.30 hrs

5. Munthasir,  Age  26/2019,   S/o.  Jaffarullah  Khan, 
No.  5/102  A  East  Street,  Kilakarai,  Kilakarai  PS 
limit, Ramnad Dt, Tamilnadu – 623517.

13.07.2019 & 
15.40 hrs

6. Umar  Barook,  Age  48/2019,  S/o.  Mohamed  Ariff 
(late),  No.8A,  Moon  Street,  Madukkur  &  Post, 
Pattukkottai Taluk, Madukkur PS Limit, Thanjavur, 
Tamil Nadu.

13.07.2019 & 
15.50 hrs

7. Farook, Age 26/2019, S/o. Syed Mohamed, No.1/2, 
Pallivasal  Street,  Thanichiyan  Village,  Valinokkam 
Post, Kadaladi Taluk, Ramnad District, Tamil Nadu 
– 623528.

13.07.2019 & 
16.00 hrs

4. It is further submitted that the grounds of arrest were explained 

to each accused and arrest intimation was given to their near relative 

over  phone.  The  arrested  accused  persons  have  been  medically 

examined at Dr. Ram Manohar Lohia Hospital, New Delhi. 

For  the  purpose  of  further  investigation,  the  above  mentioned 

seven accused persons are required to be produced in Hon’ble Special 

Court for NIA Cases, Poonamallee, Chennai. Today, i.e. on 14.07.2019, 

I am here with producing the said seven accused before this Hon’ble 

court and it is humbly prayed that this Hon’ble court may be pleased to 

grant  Transit  Remand  for  all  the  above  mentioned  seven  accused 



persons for the period of five days enabling the NIA to produce the said 

seven accused persons before the designated court of  NIA cases i.e. 

Hon’ble  Special  Court  for  NIA  Cases,  Poonnamallee,  Chennai,  Tamil 

Nadu for further action in the interest of justice.

Dated this day 14th July, 2019.

   
        (PRABH DEEP KAUR)

      Duty MM/New Delhi District/PHC   
     New Delhi/14.07.2019



23.06.2019

This is an application seeking 14 days JC  remand of accused Manish @ Kaale moved 
by ASI Hari Ram. 

Present: Ld.APP for the State. 
Accused produced after fresh arrest with IO/ASI Hari Ram. 
Advocate Sh. Sunil Kumar Pandey, Ld. Counsel for accused. 

Vakalatnama is filed  on behalf of accused. Same is taken on record. 

Copy of FIR supplied to the counsel for accused. 

It  is  submitted in the application that  the accused has   committed 

offence punishable u/s 354 IPC alongwth other offences and he is threatening the 

complainant, therefore, 14 days JC remand of accused is required. 

Per  contra,  counsel  for  the  accused  has  opposed  the  instant 

application and has prayed for dismissal of the same and has prayed for grant of bail 

to the accused. 

Heard. Case diary perused. 

Considering the fact  that  FIR is  dated 14.01.2019 and considerable 

time has already elapsed as well as considering the overall facts and circumstances, 

accused is admitted to bail on furnishing personal bond and surety bond in the sum 

of  Rs.  25,000/-  with  the  condition  that  accused  will  cooperate  the  IO in  further 

investigation, if required and will not leave India without permission of the Court. 

Personal  bond  and  surety  bond  furnished,  considered  and  accepted  subject  to 

verification of address of surety through IO concerned, returnable on ____________. 

Meanwhile, accused be released immediately, if not required in any other case. 

Application  stands  disposed  of  accordingly.   Copy  of  this  order  be 

given dasti.

Put up for consideration on report of verification on ____________

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/23.06.2019







FIR No. 437/20
PS Sagarpur
State Vs. Rajiv Sachdeva

23.06.2019

This  is  an application for  release of  vehicle bearing No.  DL 8SBB 0733 to 

applicant/rightful owner on superdari.

Present: Ld. APP for the State. 
Ld. Counsel for applicant  through VC. 

It is submitted by the counsel for the applicant that  he wants to 

withdraw the present application. 

Heard. 

Therefore, the present application is disposed of as withdrawn. 

Application stands disposed off. 

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/23.06.2019



FIR No. 437/20
PS Sagarpur
Vehicle No. DL 8SBB0773

24.06.2020
This is an application for release of the vehicle bearing no. DL 8SBB 0773 to 

applicant/rightful owner on superdari.

Present : Sh. Vishal Chadha, Ld. SPP for Customs through VC. 
None for applicant. 

Reply filed by IO stating that scooty in the possession of police 

can be released by Delhi Excise Commissioner. 

Arguments heard. Record perused. 

Clearly as per Section 33/58 Delhi Excise Act the case property is 

to be released by Delhi Excise Commissioner and scooty is not case property 

in the present case. Therefore, application stands allowed.

The vehicle bearing No. DL8SBB0773  is no more required for 

the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles have to be released as per directions of 

Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs 

State of Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.



63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.

64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, articles in question be released to the rightful owner on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles prior to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of  the articles  in 

question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/24.06.2020



Customs Vs. Madan Mahto & Satendra Kumar
File No. VIII/AP/10/P&I/2916-C/ARRIVAL/2019-2020

24.06.2019

This is an application for release of jamatalashi articles to applicant/rightful 

owner on superdari.

Present : Sh. Vishal Chadha, Ld. SPP for Customs through VC. 
None for applicant. 

Reply filed by the IO. Same is taken on record. 

The articles as per Jamatalashi /seizure memo except passport 

and mobile phone are no more required for the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the article as per Jamatalashi /seizure memo except 

passport and mobile phone have to be released as per directions of Hon'ble 

Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs State of 

Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.



64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, article as per Jamatalashi /seizure memo except passport 

and  mobile  phone  in  question  be  released  to  the  rightful  owner  on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the article as per 

Jamatalashi  /seizure  memo except  passport  and  mobile  phone   prior  to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court.  Coloured photographs and panchnama of the  article as 

per Jamatalashi /seizure memo except passport and mobile phone 

in question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/24.06.2019



Customs Vs.  Anvarjon Rakhmat Jonov
File No. VIII/AP/10/P&I/2607-C/D/2019-2020

24.06.2019

This is an application for release of jamatalashi articles to applicant/rightful 

owner on superdari.

Present : Sh. Vishal Chadha, Ld. SPP for Customs through VC. 
None for applicant. 

Reply filed by the IO. Same is taken on record. 

The articles as per Jamatalashi /seizure memo except passport 

and mobile phone are no more required for the purpose of investigation. 

Instead  of  releasing  the  articles  on  superdari,  I  am  of  the 

considered view that the articles as per Jamatalashi /seizure memo except 

passport and mobile phone have to be released as per directions of Hon'ble 

Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs State of 

Gujrat, AIR 2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released to 

the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant  at  whose house theft,  robbery  or  dacoity  has taken 

place  after  preparing  detailed  panchnama  of  such  articles;  taking 

photographs of such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant,  accused as well  as  by the person to 

whom the custody is handed over.  Wherever necessary, the court may get 

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial 

should not be insisted upon and the photographs alongwith the panchnama 

should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If required, the court may direct that such articles be handed 

back to the IO for further investigation and identification.  However, in no 

circumstance,  the  IO  should  keep  such  articles  in  custody  for  a  longer 

period for the purposes of investigation and identification.



64. If articles are required to be kept in police custody, the SHO 

shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C 

No. 4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by 

the higher courts, article as per Jamatalashi /seizure memo except passport 

and  mobile  phone  in  question  be  released  to  the  rightful  owner  on 

furnishing  security  bond/indemnity  bond  as  per  valuation  report  of  the 

articles.

IO is directed to get the valuation done of the articles as per 

Jamatalashi  /seizure  memo except  passport  and  mobile  phone   prior  to 

releasing  the  same  to  the  Rightful  Owner  as  per  directions  of  Hon'ble 

Supreme Court. Coloured photographs and panchnama of the  articles as 

per Jamatalashi /seizure memo except passport and mobile phone 

in question be conducted as per above-mentioned judgments. 

Punchnama alongwith photographs, valuation report etc. Shall 

be filed in the court by the IO with the charge sheet as and when the same 

is filed.

With this the present application stands disposed of.

Order dasti.

   
        (PRABH DEEP KAUR)

Duty MM/New Delhi District/   
     New Delhi/24.06.2019









  CC No. 8/16 
DRI Vs. Liaqan 

 

24.06.2020 
 
  
 
Present: None for complainant 

 Ms Sangeeta Bhayana Ld. Counsel for the accused persons 

 Accused absent and exempted on oral request. 

 

 Proceeding conducted thru Video Conferencing. 

 Matter is at the stage of final arguments. 

Ld. Counsel for accused seeks adjournment on the ground that she is not feeling well. 

 In view of the submissions last and final opportunity for final arguments 

on 15.07.2020 at 10.00 am.  

 Reader is directed to arrange VC accordingly. Parties may file written 

arguments, if any, through email at readercmmphc@gmail.com.  

 

 

 

  

       (Pawan Singh Rajawat)    
                          CMM/ND/Patiala House Courts 
                  New Delhi/24.06.2020 
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         CC No. 18877/16 

Customs Vs. M/s V.T. Agencies  
 

24.06.2020 
 
  
 
Present: Ms. Pooja Bhaskar Ld. Counsel  for complainant 

 Mr. Shubhankar Jha Ld. Counsel for the accused persons 

 Accused absent and exempted on oral request. 

 

 Proceeding conducted thru Video Conferencing. 

 Matter is at the stage of final arguments. 

Ld. Counsel for accused seeks adjournment on the ground that he is not having his file 

which is lying in his chanber 

 In view of the submissions last and final opportunity for final arguments 

on 09.07.2020 at 10.00 am.  

 Reader is directed to arrange VC accordingly. Parties may file written 

arguments, if any, through email at readercmmphc@gmail.com.  

 

 

 

  

       (Pawan Singh Rajawat)    
                          CMM/ND/Patiala House Courts 
                  New Delhi/24.06.2020 
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CC No. 47943/16 
State Vs. Bhupinder Singh & Ors. 

 

24.06.2020 
 
  
 
Present: None for complainant 

 Mr. K D Multani,  Ld. Counsel for the accused persons 

 Proceeding against accused Vijay already abated 

 Remaining Accused absent and exempted on oral request. 

 

 Proceeding conducted thru Video Conferencing. 

 Matter is at the stage of PE and one application u/s 216 crpc moved on 

behalf of accused Anurag Singh is pending since 21.05.2011. 

 

Ld. Counsel for accused seeks adjournment on the ground that he is not having his file 

as same is lying in Noida office. 

 In view of the submissions last and final opportunity for arguments on 

application u/s 216 crpc on 13.07.2020 at 10.00 am.  

 Reader is directed to arrange VC accordingly. Parties may file written 

arguments, if any, through email at readercmmphc@gmail.com.  

 

 

 

  

       (Pawan Singh Rajawat)    
                          CMM/ND/Patiala House Courts 
                  New Delhi/24.06.2020 
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CCNo. 43606/16 
State Vs. Shankar Sahu & Ors. 

 

24.06.2020 
 
  
 
Present: None for complainant 

 Mr. Rahul Raheja, Ld. Counsel for Deepak and Ramesh 

 Proceeding against accused Sachin and Madan already abated 

 None for Shankar Sahu 

 Accused Rajesh and Som Prakash already PO 

 

 Proceeding conducted thru Video Conferencing. 

 Matter is at the stage of arguments on charge. 

  

 Part arguments heard as counsel for accused Shankar Sahu is not available. 

 

 Accordingly last and final opportunity for arguments on charge on  

06.07.2020 at 10.00 am.  

 Reader is directed to arrange VC accordingly. Parties may file written 

arguments, if any, through email at readercmmphc@gmail.com.  

 

 

 

  

       (Pawan Singh Rajawat)    
                          CMM/ND/Patiala House Courts 
                  New Delhi/24.06.2020 
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CC No. 2669/19 
Jag Mohan Chharas & Anr. Vs. Tata Husing Development Co. Ltd. 

 
Present:  Shri R K Wadhwa Ld. Counsel for the complainant 

  

 Proceeding conducted thru Video Conferencing. 

 Matter is at the stage of arguments on application u/s 156(3) crpc. 

 

Ld. Counsel for complainant seeks adjournment on the ground that he is not having 

his file as same is lying in his Court Chamber office. 

 In view of the submissions last and final opportunity for arguments on 

application u/s 156(3) crpc on 14.07.2020 at 10.00 am.  

 Reader is directed to arrange VC accordingly. Parties may file written 

arguments, if any, through email at readercmmphc@gmail.com.  

 

 

 

  

       (Pawan Singh Rajawat)    
                          CMM/ND/Patiala House Courts 
                  New Delhi/24.06.2020 
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CC No. 43655/16 
Customs Vs. CIS Exports 

Present: Ms. Pooja Bhaskar Ld. Counsel  for complainant 

 Mr. Ratnil Chauhan Ld. Counsel for the accused persons 

 Accused absent and exempted on oral request. 

 

 Proceeding conducted thru Video Conferencing. 

 Matter is at the stage of arguments on application of accused seeking 

withdrawal of prosecution. 

 Ld. Counsel for complainant seeks adjournment on the ground that he is 

not having his file which is lying in his chamber 

 In view of the submissions last and final opportunity for final arguments 

on 21.07.2020 at 10.00 am.  

 Reader is directed to arrange VC accordingly. Parties may file written 

arguments, if any, through email at readercmmphc@gmail.com.  

 

 

 

  

       (Pawan Singh Rajawat)    
                          CMM/ND/Patiala House Courts 
                  New Delhi/24.06.2020 
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